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(v) The Delhi Roller Mills Wheat

Products (Ex-Mill and Retail
Price Control) Order, 1969 (Hindi
version), published in Notifica-
tion No. G.S.R. 2307 in Gazette
of India dated the 27th Septem-
ber, 1969.

(vi) The Roller Mills Wheat Products

(Ex-Mill) Price Control (Amend-
ment) Order, 1969 (Hindi version)
published in MNotification No.
G.S.R. 2308 in Gazette of India
dated the 27th September, 1969.

(vif) G.S.R. 2545 (Hindi version)

published in Gazette of India
dated the 1st Nowvember, 1969.

(viii) The Madhya Pradesh Rice

(Movement Control) Amend-
ment Order 1969 (Hindi version)
published in Notification No.
G.S.R. 2546 in Gazette of India
dated the Ist November 1969.

(ix) The Roller Mills Wheat Products

(Ex-mill) Price Control (Third
Amendment) Order, 1969, pub-
lished in Notification No. 2553
in the Gazette of India dated
the 29th October, 1969.

(x) The Foodgrains (Prohibition of

use in Manufacture of Starch)
Amendment Order, 1969, pub-
lished in Notification No. G.S.R.
2608 in Gazette of India dated
the 4th November, 1969,

(xi) G.S.R.2669 published in Gazette

of India dated the 22nd Novem-
ber, 1969,

[Placed in Library. See No. LT-2214/69]

NOTIFICATIONS UNDER THE Coar Mincs

ProviDENT FUND AND BONUS SCHEMES

Act

THE DEPUTY MINISTER IN THE

MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
S.C. JAMIR): I beg to lay on the Table
a copy each of the following Notifications
under Section 7A of the Coal Mines Provi-
dent Fund and Bonus Schemes Act, 1948:—

(i) The Coal Mines Provident Fund

(Second Amendment) Scheme,
1969, published in Notification

AGRAHAYANA 13, 1891 (SAKA)

(ii)

(itr)

()

)

(vi)

(vir)
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No. G.5.R. 2483 (English version)
and G.S.R. 2487 (Hindi version)
in Gazette of India dated the
1st November, 1969.

The Andhra Pradesh Coal Mines
Provident Fund (Second Amend-
ment) Scheme, 1969 published
in Notification No. G.S.R. 2484
(English wversion) and G.S.R.
2488 (Hindi version) in Gazette
of India dated the 1st November,
1969.

The Rajasthan Coal Mines Pro-
vident Fund (Second Amend-
ment) Scheme, 1969, published
in Notification No. G.S.R. 2485
(English version) and G.S.R.
2489 (Hindi version) in Gazette
of India dated the 1st November,
1969,

The Neyveli Coal Mines
Provident Fund (Third Amend-
ment) Scheme, 1969 published
in Notification No. G.S.R. 2486
(English version) and G.5.R.
2490 (Hindi version) in Gazette of
India dated the 1st November,
1969,

The Coal Mines Provident Fund
(Third Amendment) Scheme,
1969, published in Notification
No. G.S.R. 2491 (English version)
and G.5.R. 2495 (Hindi version)
in Gazette of India dated the
Ist November, 1969,

The Andhra Pradesh Coal Mines
Provident Fund (Third Amend-
ment) Scheme, 1969, published
in Notification No. G.S.R. 2498
(English wversion) and G.S.R.
2496 (Hindi version) in Gaozette
of India, dated 1st November,
1969.

The Rajasthan Coal Mines Pre-
vident Fund (Third Ar:cndment)
Scheme, 1969, published in Noti-
fication No. G.S.R. 2493 (English
version) and G.5.R. 2497 (Hindi
version) in Gazette of India dated
the Ist November, 1969,

(viii) The Neyveli Coal Mines Pro-

vident Fund (Fourtk Amend-
ment) Scheme, 1969, published
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in Notification No. G.S.R. 2494
(English wversion) and G.S.R.
2498 (Hindi version) in Gazette
of India dated the 1st November
1969.

[Placed in Library. See No. LT-2215/69].

12.34 hrs.

COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND SCHE-
DELUED TRIBES

Fmrst REPORT

SHRI BASUMATARI (Kokrajhar): 1
begto present the First Report of the Com-
mittee on the Welfare of Scheduted Castes
and Scheduled Tribes on the Department of
Social Welfare—Rc-organisation of the
Offices of the Commissioner for Scheduled
Castes and Scheduled Tribes and Director
General, Backward Classes Welfare.

+t MWy wEW () o oqE
HEIET, HU SaeqT  FT 9 § HTEEW
T 6 F H< fom F srqfa sfoai
A safEa Ferfaat & wearor arant
afafy @ sfare a2 & s o
™ |

qEqET WEIRA : AZ A1 EFA 9L 9EA
F7 f2u 0, T F SqFEqT FT9H HI A
smar ?

=t iwg 96 © FAW T N
T wfEA ST AT ¥ 6 WEM ggw
aiw # wegd faar wn ar gEET @
g ? GEma wwer &t foR &t
yrE A1 FAITHTT aF =w= A g1 ard
o AT W1 9T 39 & fAw gt w1
FL¥ | gz ar wafzat 7 foR ok
wranit Y fod S e § 99 woaEt
=1 720 g dt agl T A fe
W T AFA F T I § wEIT AT
27 9§ F9 Teww wadr &t foe
St agt T wE At 9W qT 9=l gt
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Tifgr 4 HfET arw aF FEC IAF
X IR FE AU dOr A
a7 AT #9<m Afafaai &1 foe
Tgr T avg @ & Wy § 1 Al fEe
FH I F FAC A I AEL f=AT
ST

seam wgE : F F A9 F AT g
g Affmagarag ¥AITEE
T & A% AT FTE Afew Fg a
fe forra w31 § &1 99 %1 SreC A0
AT | TH THT A (Eehw W 9%
AET BT AFAT & | T AT THE AL H
AT |

sit Hieg e : Aifea & e an
HOEE w10 HqAT A Fwy av fF A
T K X FW T I T g
TH T F1 AR A AL g & fammx
FIEE | AT AT A F A H Tt R
¥ ATHET F

12.37 hrs.

CENTRAL SILK BOARD (AMEND-
MENT) BILL—conrd.

MR. SPEAKER: The House will now
take up further consideration of the Central
Silk Board (Amendment) Bill. Chowdhary
Ram Sewak will continue his speech.

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): Sir, in my reply last
evening. ...

=Y gTW W FeAW (I5GT) : A

drferdt & vty

oY T da®  FET feET T s
T # g fgw



